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(Sbrl H. N. Mukerjee] 
and, tberefore, I feel tbe Government 
sbould sbed its besitations. 

But my purpose in brinling tbis Reso-
lution was to bring this mailer UDder the 
scrutiny of tbe House. It is extremely 
lratifying tbat members of the House from 
different parts of tbe House bave expressed 
themselves in favour of tbe ResolutioD for 
one reasOD or for another. Even tbe 
MiDister bas 9uuested, eveD tbough in a 
haltiDg way, that he bas sympathy with 
the idea of tbe Resolution, aDd he caDDot 
go any farther. 

I am sorry the Prime MiDister is dis-
abled, by ber haviDg lODe to BhutaD or 
Sikkim or somewhere up iD the Himalayas 
to be present here. If she had beeD here, 
we possibly might have got ber to make a 
more definitive pronouDcement in reprd 
to some tentative steps whicb they can 
take. At least tbey can open a State 
Trading Corporation office in a very diffe-
rent way tban tbey are doinl at tbe present 
moment. He bas not suggested one single 
CODcrete step wbicb would be a step in 
tbe directioD of recolnition in tbe near 
future. 

That is why while I am disappointed 
with his speecb, I do not propose to press 
this Resolution, because I do not wisb to 
let idea abroad that tbe House does not 
support it. The House .does support it 
and tbat is why I do not press it. 

MR. DEPUTY-SPEAKER: Tbere are 
two amendments. Does Shrl Nabata wish 
tt' press bis amendment? 

SHRI AMRIT NAHATA: While I 
would seek tbe leave of tbe Houso to with-
draw my amendment, I would point out to 
tbe hon. Minister tbat when I said that 
the arlument ad'i8ncod against recolDition 
of GDR is a complicated matter, tbe bon. 
MiDister interrupted 'Wbo says it l' He 
himself bas said it. 

MR. DEPuTY-SPEAKER : Has be 
the leave of the House to witbdraw his 
amendment? 

Amendment No. I _. by leare, withdrawn. 

MR. DEPUTY-SPEAKER: Sbri Indra-
jit Gupta i. Dot bere. I will put his 
amendment to vote . 

• Half-AD-Hour discussioD. 

SHRI UMANATH: wbeD the amend-
ment is not pressed, why should it be put 
to vote 1 -

MR. DEPUTY-SPEAKER: Tbe pro-
cedure is clear. Wbat can I do 1 He is 
DOt bere. That is tbe troublo. Otberwise, 
be would bave sought leave of tbe house to 
withdraw it. 

I shall put it to the yote of tbe House. 
Th. Amendment No.2 was put and nelatlved. 

MR. DEPUTY-SPEAKER: Has tbe 
bon. Member leave of tbo House to witb-
draw his resolution ? 

The Ruolutlon was. bv lea.e. withdrawn. 

11.30 hrw. 

RESOLUTION RE: POSTS IN CIVIL 
AND MILITARY DEPARTMENTS 

SHRIMATI TARKESHWARI SINHA 
(Barh): I move : 

"This House is of opinion that with 
a view to ensure efficiency and ecODO-
my, a higb-powered committee be ap-
pointed to examine tho question of 
creation of highly paid posts aDd 
selecti"n of personnel in the Civil and 
Military DepartmeDts. including the 
existing procedure obtaining In regard 
thereto." 

SHRI D. N. T1WARY (Gopalpnjl : 
The next Resolution also should be allowed 
to be moved. 

MR. DEPUTY-SPEAKER: No ; there 
is no provIsIon. We sball Dew tate up 
half aD hour discussioD. 

11.3\ brI. 

·PRlCES OF IMPORTED NEWSPRINT 

SHRI K. M. KOUSHIK (ChaDda): 
It cannot be deDied that tbe DewSpriDt 
produced in our country Is scanty aDd we 
have been importing it from foreilln 
couDtries every year. 
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The State Trading Corporation has 
been authorised to enter into negotiations 
with foreign countries for importing and 
fixing the price of newsprint that we get 
every year. In the years 1962, 1963 and 
1964 it has struck bargain with foreign 
countries for importing newsprint. We 
have the Newsprint Control order; 1962 
to control the distribution of newsprint 
so tbat there will not be any blackmarket-
ing or unequal distribution. Licences have 
been given looking to the requirements of 
persons asking for newsprint. When big 
importers get a licence. they have their own 
imporiin~ agency, and so, they have no 
trouble in getting their quota given in the 
licence. Trouble arise! in the case of 
smaller and medium sized importers because 
they do not have their own agency to 
import newsprint and they have to take 
recourse to the importing ligents. It is 
well known that these importing agents are 
licensed and recognised hy the Commerce 
Ministry and it is only through these 
importing persons, the smaller and medium 
sized importers can get newsprint quota 
allowed to them. Taking advantage of 
the ignorance of these people, these agents 
charge more for the paper than what the 
STC has contracted for and levy excessive 
amounts as incidental ch arges. 

There are no means by which a small 
or a medium sized Iicencee can veriefy 
whether the charges he has paid are correct 
or not; original documents are denied to 
them even for verification. Even true 
copies are not given to thom with the 
result that those persons who take recourse 
to "the import agents have no material 
whatsoever to verify whether the amount 
charged as price or Incidental charges are 
correct 0 r not. 

These are the circumstances in which 
these importing agents actually hit these 
people, harassing them and making money. 
Complaints in these regards have heen 
several times made to the Controller of 
Imports and Exports the Commerce Minis-
try and various other authorities and in 
fact, the Home Minister was also apprised 
of this matter, and a request was made to 
make an enquiry into this through the 
CBI. But even then. nothing was done 
and no pains were taken to enquire into 
these complaints. Taking the matter as it 

(Res.) 
is, it appears to me absolutely clear-as I 
shall presently show from a specific ins-
tance-that there is collusion between the 
officials of the Chief Controller of Imports 
and Exports, the Commerce Ministry and 
the importing agents rorming a racket to 
to squeeze the licences who take recourse 
to them. Gre at anxiety is shown by these 
officials to shield these importing agents. 
In spite of the fact it has definiteiy been 
shown that the agent has charged for the 
paper Rs. 8 more for a metric ton than the 
one the STC has already stipulated for-
the con tractual price - action is taken by 
the authorities which will clearly show that 
there is something fishy about the whole 
thing, and it needs a thorough enquiry. And 
if the Government were really honest and 
keen-it is necessary that an enquiry must 
De held in this connection. 

I will now take up a case in which I 
have got from the Government all the 
documents which I can place on the Table 
of the House. These documents show that 
these importing agents have been charging 
Rs. 809 for metric tonne of newsprint. 

There is one newspaper called Sudarshan 
a Marathi daily. This Marathl daily applied 
for an imp:>rt quota of newsprint. Five 
metric tons of paper were allotted, and of 
course, being a small licencee he could not 
directly import it, and had to resort to 
importing agents who have been licensed 
and «gistered with the Commerce Ministry. 
He could not get it otherwise. So, they 
are supposed to be very good Persons be-
cause the Ministry itself accepts and holds 
them out as honest persons. He bad to 
accept one of them. So, he took recourse 
to one Fida Ali of Bombay, he got the 
paper. First he geve a consolidated bill 
without disclosing the details. Then the 
editor asked for the details, and he then 
gave a detailed bill. The Iirst and the 
second bill showed a difference of Rs. 250 
and actually, he had cbarged Rs. 4,250 (0; 
the paper in tbe first bill. In the second 
bill, he had raised it to Rs. 4,280; about 
Rs. 50 or 60 more in regard to incidental 
charges also, were charged. 

This gives rise to suspicion that tbere 
is something fishy_Therefore, original 
documents to verify wbether the detail. 
given by him were correct or not were 
asked for. But the fellow would not give 
me tbe ori,inal document. True copi," 
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under his sillDature were uked for. He 
would not give it. 111m again, increased 
my su_pictons that this agent was playing 
some fraud. I went to the STC and asked 
them to scrutinise the bill, but they said, 
"he charged v~ry much more," I aBain 
approacbed that fellow and he reduced it 
by R •. 250. I do nol knaw how he could 
do that ualess he has been playiag fraud. 
How he could change from time to time 
the details of the bill given, is a matter 
which is very diflicult for me to understand. 
Not being satisfied with it, I ag~in moved 
the Chief Controller of Imports and Ex-
ports. 

Mil. CHAIRMAN: Your time is up. 
You bave already· taken 10 miDutes. Tbere 
arc some questions to be put. 

SHRI K. M. KOUSHIK: I will take· 
jUII anotber three or four minutes. 

Mit. CHAIRMAN: There are four 
questioners. Kindly finish in two minutes. 

SI'IRI K. M. KOUSHIK: I will take 
onty four minutes more. 

I moved the CCI'. ollice. Tbey said, 
be bu charpd you only Rs. 829. The 
prig, of paper is Ro. 825 • He has 
charp;i you less and you have DO cause 
for IrievlUlcc. After tbat, I approached 
tbe STC and they said, tbe price is only 
h. 801 ; he has charBed you more. Wbat 
am 1 do 7 When I went to tbem and 
presaed taem agaia, they tried to wriBlLle 
out or it. Again I pressed them further 
aDd they said. "R.. 8Z5 which. we bave 
cha'l<)d. includes packlDg charges." Again, 
it was found that, that was not the correct 
position, hecause Rs. 801, whi.cb is the 
coatrlW:tuai price or the STC includes pack-
io& chargo$ aad everythiag. A starred 
questioa was asked in this Hou.e by Mr. 
Kamatb 'thos.. questions aad arnwers 
wlllahow tbat the COlDmerco Ministry has 
been giviDg evasive reDlies only to sbield 
the importing ageDt, ror what reasoD, it 
is for one to Infer. Actually, tI'Ie oIIicials 
of tbe commerce Ministry, the otIcials 
of the oIftce of tbe Chief Controll... of 
Imports and exports and the tmpertiag 
agents have formed a ra~, fteeciDtr the 
peoplo with a view to divide the speil\i. 

imported NeW3prlllt Ca. •. ) 19i6 

Unless a thorough eDquiry is made iDto 
this matter through the cm, the facts wm 
Dot come to light. I hope the miDister 
will take this matter a little more seriously 
and get an enquiry done so that the real 
state of affairs may be known. 

MR. CHAIRMAN: I will call upon 
the miDister to reply. Then I will call 
upon the memb~rs whose Dames have 
come in the ballot to put questions. 

SHRI ANANTRAO PATIL (Ahmed 
Nagar): That means he will hllve to 
reply twice. It is better you anow the 
members to put their qnestions also and 
than he caD reply at the end. 

MR. CHAIRMAN: Rnle 55 (5) is 
very clear. It says: 

"There shall be DO formal motioD 
before the House Dor voting. The 
member who bas given notice may 
make a short statement and the MiDister 
concemed shall reply shortly. ADY 
member who has previously intimated 
\Q the Speaker may be permitted to 
alit -a questiOD for the purpose of 
furlher elucidating aDy matter of fact." 

SHRI SHIVAJIRAO S. DESHMUKH 
(parbhaDi): Rules do Dot say that 
only 4 members shall ask questions. An 
these are cODventions which have beeD 
developed. 

MR. CHAIRMAN: The hon. mem-
ber is aD authority on the rufes and he 
himself quotes tbem frequently. The wOrds 
"rurther elucidating" show that first the 
minister should reply and then If members 
want further elucidation, those wbo have 
gmn pnsvious lftlimatioo _y seek further 
elucidation by askiq a question. [would 
give opportuaity to those whose __ 
Ila\re COllIe in tbe ballot. Unl'ot:tunately. 
the boD. member's DalDe is not there this 
time. I willb him hetter Lack nexl time. 

SHRI SONAVANE (PaDdharpur) : OD 
one occasion, tbe Deputy-Speali:er did make 
some concessioD. That precedeDt may be 
followed by thl: Chairman. 

MR. CHAIRMAN: Let us try Ihis 
DOW. Nest time, we shan s_ 
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THE MINISTER OF COMMERCE 
(SHRI DlNESH SINGH) I am one 
with tbe hon. member who bas raised 
this discus!ioD tIIat newsprint sbould 
be supplied to the newspapers at tBe 
best possible price without anyone 
making any profits as middlemen. 
I am very IIappy the bon. member feels 
in this regard import by STC has been 
better than import by private people. That 
should give UI moro coafidenoe in imports 
through STC. If more and more people 
import through the STC we could avoid 
the difficulties Ihat the hon. member has 
experienced. 

So far as the position about import of 
newsprint is concerned I do not tbink the 
house npoet. me to go into tbe details of 
it because tbe position is very well known. 
The . specific question to which the hon. 
Member has made a reference is tbe case. 
of Sudarshan a Marathi Daily. This matter 
has been brought to our notice. We did 
look into this case. I would say to tbe 
hon. Member that it is not fair that he 
feels that there is any collusion between 
the officials of the Ministry of Co_ree 
and the CCI. 

SHRI K.M. KOUSHIK: I have got 
the original bills. He has charged Rs. 809. 
At that time the STC. "ad entered into a 
contract directly at a price of Rs. 801. this 
matter was broulht to the notice of the 
Miaistry and the Chief Controller of Imports. 
Why was no action taken in the matter? 
Tbe Mini8ter pve a categroical answer in 
reply to a Starred Question that be canaot 
charge anything more and the price must 
be tbe same as the price. agreed 10 
by STC. My question is, why was no 
action taken io this mailer and why an 
auempt was made to shield the importin& 
agent. 

SHRI DINESH SINGH: As I was say-
iOll. it is not fair to lay that there is any 
collusion. Bven if action had been de leyed 
aecordinl to the hon. Momber. It does 
not imply tbat there is any co1l0510n. 
There may be difficulties (Intem.ltiDn) 
Unless and uotil the hoo. Member hears 
me it is not fair to say that there is any 
collusion in this matter. 

Tho boo. Member mentioned a brief 
bistory of this case. I do not tbink t iI 
necessary for me to go into it. Oni an 
flta~i!ll!tj\l!! of IjJ~ .0fllPlaint it WM 
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revealed tbat the bill included customs 
duty. storage and clearance charges etc. 
and the total charles were allDost identical 
with those levied by tBe STC OIl similar 
consignme.tJls and that there was no 
uDIeaoonable over-charging. These are 
all matters of opink>n and in lhe juda_at 
of the people who examined tim matter 
they found that there was DO over-chargU!a 
because the rate included storage clearance 
charges and other things. 

SHRI K.M. KOUSHIK: I am askinl 
you only with reprd to the price of paper 
which has been separately mentioned. I 
am not winll you about incidental 
charges. 

SHRI DlNESH SINGH : As this 
Mi"istry was cooce~ we took legal 
advice as to whether there was anything 
that we could do in this matter and tbe 
adVIce we received was that tbis was a 
contract between tbe supplier and tbe 
party and that it would nOI be desirable for 
us to 10 into it al that stage ('rrterrup/ioll). 
But may I say. before tbe bon. Member 
makes anolber interruption. that Govern-
ment bas poweres to scrutinise the a<:coiInts 
of the alleuts. Tbe Ministry of InforlDation 
and Broadcasting which is concerned with 
this matter is nlaking provisions to cbeclt: 
t he accounts. They are evolviDII a macbi-
nery tbat would be necessary to scrutinise 
these accoonts carefully. I think very 
soon tbey wiu be able to formulate the 
proposals they have under considerati on 
and then it will be possible for them to 
scrutinise these c...... perhaps more 
speedliy. 

Again, in this mauer the hon. Member 
had written to the Commerce Minislry in 
IAe pasl and lhey hlad gone inlo this matter 
and we have given to him Ibe details as they 
are available to us. Now. it i. a dispute 
about wirich there can be really DO eM. 
He feels that there has been cbeating. 
The people who have examined it found 
thaI the total charges -I am not talking 
of tbo contract cbarges but the total 
cbarpa -tbat were eharaed by thom were 
nOI very much mgre tban what tbe STC 
bas been charging Therefore, I have been 
proccediag on tbat basis.. If tbe hoo. 
Member lives me any new information in 
tbis regard, I shall be very happy til I!avQ 
il ~~nod apm~ . 
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SHRI SRADHAKAR SUPAKAR (Sa-
mbalpurl: When a particular importing 
agent contracts to import a certain qua-
nlity of goods at a particular price and he 
over-charges, as is alleged to have been 
done in the present cage, when the party 
defrauds not merely the customer but also 
tries to defraud the cugtomg department, as 
was alleged whon the question was put on 
the 23rd April 1968, what is the remedy for 
the Government in that matter? In this 
particular case which was referred to by 
the hon. Member, the party not only 
charged extra from tho customer but also 
tried to manipulate the invoices so as to 
cheat the customs department. What 
action will the government take in such a 
case? 
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SHRI ANANTRAO PATIL: Our ann-
ual newsprint import at present is to the 
tune of 1,20,000 tonnes out of .which 60 per 
cent is imported by private parties and 40 
per cent by the STC. The big papers can 
import their newsprint quota directly from 
the foreign countries, but the small and 
medium-sized newspapars have to depend 
on private traders like Fida Ali Fida 
Hussain and other' agencies. When a 
newspaperman like me wants to imports 
his newsprint quota, he has to hand over his 
licence to Fida Ali Fida Hussain or some 
other fellow who imports the 200 or 250 
tonnes which has been allotted to him but 
the whole quota is not given to him be-
cause he is not in a position to pay tbe 
full amount. 

The import by the STC is mainly for 
makieg buffer stock. Those nowspapers 
which not in position to open letters of 
credit are to be supplied by the STC. As 
Shri Koushik has said, there is difference 
between the price of newsprint -imported 
"r th~ eTC IIId of I~e newspriqt 'lI!portell ' 
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by pri~ate traders. Mainly we import our 
newsprint from Canada, the United States 
and the Scandina~ian countries. 

MR. CHAIRMAN: He is only to 

(Res.' 
from Mabaraabtra. DlllD<:ly. whetber we were 
tbinking of manhinery. Tbat macbinery as 
being contemplated; in fact, it is the process 
of being now put togetber. 

ask a question. 19l1rs. 

SHRI ANANTRAO PATIL If I do 
not say tbis. there will not be any meaning 

) to my question. 
Tbere are also the eastern bloc 

countries, like Russia, Czecboslovakia, 
Poland etc. from where we import news-
print. Now, I wo"ld like to know from 
the Minister wbetber it is possible or not 
to "olve anew' mechanism by whicb we can 
exclude the pri~ate traders or private p1fties 
from importing new.print and band it 
over to such an a,ency whicb will be usful 
to big ao well as small and medium-sizcd 
newspdpers. 

SHRI SHIVAJIRAO S. DESHMUKH: 
I want 10 ask one q"estion 

MR. CHAIRMAN: Under the rules 
only four people are allowed to ask ques-
tions. There names are balloted. Hon. 
Member'. name was Ihere but be was un-
ludy in Ihe bdUol 

SHRI DlNESH SINGH: So for as tbe 
qdestion of defrauding is c<'n,·erned. I did 
mention tbat tbe Registrar of NeWSpapers 
is evolvlnll a macbinery that witl scrutinise 
all these matters and we bope tbat it will be 
ready soon. There is no question of de-
frauding of tbe customs so far as it has 
been brought to our notice in this conne-
ction. 

Tbi. also answers tbe question of 
lIIachinary that was raised by my bon. friend 

Also about tbe inquiry Sbri Patil 
bad asked me wbether we would make an 
inquiry through an independant agency. I 
migbt mention tbat we have lone into this 
case and my predeceasor had given the in-
formation to the Houoe. 

SHRI K. M. KOUSHIK: Inquiry by 
the same person against wbom it was 
meant. 

SHRI DINESH SINGH: But I am 
n"er afraid of any inquiry as such and if 
Shri Patil would live me any papers that 
would warrant an inquiry by an independ-
ent ",eney, I shall certainly have it done. 

Regarding the question of Import of pa-
p 'r through S. T. C. alone which means can-
alisation of the import of the paper, [ shall 
have to go into this question before I make 
a commitment before tbe HoUle. I sball 
certainly go into tbe question wbether we 
can at least "olve some tIIOre elBcient 
s) stem of import at leaat for the amaller 
newspapers. . I shall taak ....".t. 

MR. CHAIRMAN: 'lIIat II ,.u. 
Now, tbe House stands adjou~ to meet 
again on Monday. the 6th May. 1968. 
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